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Centrally-Sponsored Irrigation
Projects

*103. Shri Linga Reddy:
Shri P. R. Chakraverti:
Shri Warior:
Shri P. Venkatasubbaiah:
Shri Ravindra Varma:
Shri Basappa:
Shrimati Renuka Barkataki:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 1644 on
the 12th May, 1966 and state:

(a) whether any final decision has
since been taken on the proposed Cen-
trally-sponsored irrigation projects;

(b) if so the decision taken thereon;

(c) the States that have sponsored
the schemes; and

(d) the names of the schemes spon-
sored with the estimated costs thereof
alongwith the land sought to be irri-
gated or power to be generated?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
WNo, Sir.

(b) to (d). Do not arise.
Gold Control Order

*104. Shri Nambiar:

Shri Sidheshwar Prasad:

Shri Kolla Venkaiah:

Shrimati Renuka Ray:

Shri Hem Barua:

Shri Hari Vishnu Kamath:

Shri Surendranath Dwivedy:

Shri Nath Pai:

Shri Bhagwat Jha Azad:

Shri M. L, Dwivedi:

Shri S. C, Samanta:

Shri Subodh Hansda:

Shri Naval Prabhakar:

Dr. L. M. Singhvi:

shri Sezhiyan:

Shri Yashpal Singh:

Shri Bagri:

Shri Ram Sewak Yadav:

Dr. Ram Manohar Lohia:

Shri Kishen Pattnayak:

Shri Madhu Limaye:

Shri Maheswar Naik:

Shri P. C. Borooah:

Shri Prakash Vir Shastri:

Shri Hukam Chand
Kachhavaiya:

Shri Jagdev Singh Siddhanti:

Shri Raghunath Singh:

Shri Shree Narayan Das:

Shri Bibhuti Mishra:

Shri R. S. Pandey:

Shrimati Renu Chakravartty:

Shri D. D, Puri:

Dr. P. Srinivasan:

Shrimati Renuka Barkataki:

Shri Achal Singh:

Shri Omkar Lal Berwa:

8hri P. R. Chakraverti:
Shri Linga Reddy:

.
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Shri R, Barua:
Shri N. R. Laskar:

Shri Liladhar Kotoki:
shri M. Rampure:

Will the Minister of
pleased to state:

Finance be

(a) whether it is a fact that Gov-
ernment propose to withdraw the
Gold Control Order; and

(b) if so, from What date and in
what manner?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) The entire question of Gold Con-
trol is at present under re-examina-
tion with a view to consider whether
the measure needs to be continued,
discontinued or modified in any way.

(b) In view of the reply to (a)
above, this does not arise.
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Written Answers 858
Seizure of Aircraft and Motor Parts
in Calcuita

*106. Shri Vishwa Nath Pandey:
Shri Kindar Lal:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri Ram Harkh Yadav:
Shri Braj Bihari Mchrotra:
Shri Kapur Singh:
Shri Buta Singh:
Shri Narasimha Reddy:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:

Will the Minister of
pleased to state:

Finance be

(a) whether the Customs Authori-
tics recently raided the premises of
a firm in Calcutta and seized huge
quantities of imported aircraft and
motor parts;

(b) if so, the name of the firm raid-
ed;

(c) the value of the goods seized;

(d) whether it is a fact that the
goods imported by the firm were 'not
declared to the Customs; and

(e) the action taken against the
firm for the violation of import con-
trol and other irregularities connected
therewith?

The Minister of State in the Minis-
try of Finance (Shri B. R, Bhagat):
(a) The Customs authorities fraided
the premises of a firm in Calcutta in
May, 1966, and seized some motor car
parts. No aircraft parts were seized.

(b) M/S MWK International Ltd.
Inc, Calcutta-16.

(c) The value of the goods secized
is Rs. 6,000 approximately.

(d) Some of the seized goods had
not been declared and some other’s
misdeclared, to the Custom autho-
rities.

(e) Four show cause notices have
so far been issued, in connection with





